IN THE CENTRAL AOMINISTRATIVE TRISUNAL
PRINCIPAL BENCH
NEJ DILHI,

0a 1519/94

Neu Delhi this the 13th day of Februasry, 1997
Hon'bls Smt,Lakshmi Suaminathan, Membar (J)

Shri P,C,Mishra

Dhani Civil Service Officer
working as Deputy Secretary,
Urban Devslopment Uepartment,
Govt,of NCT of Dalhi,

R/o C=7/53, Safdar jung Development Arsa,
Neuw Delhi=110015

ses Applicant
(None for the applicant )

Vs,

o : 1, Union of India
R t hraugh
; Secretary to Govt,of India
A Ministry of Home Affairs,
U.T, Section. North 3lock
Central Sectt, ,Neuw Delhi,

2, Govt,af HCT of 0slhi through
its Chisf Secrstary,
5 Sham Nath Marg, 0slhi-54

3o Shri V.K,kgpoor,IAS
formerly Chief Secrstary,Dslhi Admn,
Presantly Secretary to Govt.of India
Uefence Production and3uppliss,
Ministry of Defence, Neu Daslhi,

(By Advocate Shri N,S, Mehta,Lgarpef®® Hespondents
N Senior Counsel )

QRO ER (ORAL)

.

None for the applicant, even on the second

call, It iiwssan that by order dated 6-2-97. tha
o . ;
Cass uailrsmain'an Board and to be taken up on 13,2,97,but

none has gppeared for the applicant even today.
In the above circumstances, this 0.4, is dismissad

for default and non prosscution,

bl Ervms L
(Smt,Lakshmi Swaminathan)
Menber (J)

i




